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ORDER 

CA NO. 191/2019 

This is an application filed by the Members of the Suspended Board seeking to submit 

the Resolution Plan in respect of the Corporate Debtor with other prayers. The Corporate 

Debtor is not an MSME.  Therefore, a Resolution Plan sought to be submitted by the Suspended 

Board will be hit by the provision Section 29A, which came into effect from 06.06.2018.  

Therefore, IA No.191/2019 is dismissed as not maintainable. 

 

CA NO. 192/2019 

At the request of learned counsel appearing for the Applicant, this application is 

dismissed as not pressed.  The Applicant is free to pursue its remedies as available to him under 

the law. 

 



CA 232/2019 

This is an application seeking consideration of claims by the Resolution Professional. 

This ap plication was filed in 2019 and the application seeking liquidation of the Corporate 

Debtor has been filed in IA No.73/2021.  Therefore, the present petition has become 

infructuous and is dismissed as such. Liberty is given to the Applicant to raise its claim with 

the liquidator as and when appointed by the Adjudicating Authority. 

IA NO. 220/2021 

This is an application filed by the AIG Infratech (India) Private Limited seeking to 

submit a resolution plan in respect of the Corporate Debtor. This application has come rather 

late in the day as the CIRP was initiated against the Corporate Debtor vide order dated 

16.04.2019, the CIRP has been in continuing for the last two and half years.  At this stage, no 

useful purpose would be served in keeping IA NO. 220/2021 when the COC has already 

resolved to liquidate the Corporate Debtor and the application as IA No.73/2021 is pending for 

consideration. 

Therefore, IA NO. 220/2021 is dismissed as infructuous.  

IA NO. 73/2019 

Heard the RP appearing in person.  Reserved for order. 

CA NO. 65/2020 

This is an application filed by the Resolution Professional seeking a direction to the 

Committee of Creditors for payment of fee.  

This application is disposed of with the following directions:- 

a. The Resolution Professional is hereby directed to raise invoices in respect of the 

expenses incurred by him and a separate invoice in respect of the fee approved by 

the COC; 

b. Upon receipt of the invoices along with the supporting documents members of the 

COC is directed to consider the matter of fee and CIRP cost at a meeting to be called 

in this regard on 27th of December, 2021 due notice of the meeting shall be given 

by the Resolution Professional  to the Members of the Committee.  

c. .The matter shall be reported back to this Adjudicating Authority on 04.01.2022.  

Since this is a 2020 matter,  we expect the COC to take a decision quickly with 

regard to the fees and expanses of the Resolution Professional. 
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